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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]



05.05.2010 9

OBSERVATION BY THE SPEAKER

Conduct of certain member

MADAM SPEAKER: Hon. Members, yesterday hon. Member, Shri Sudip
Bandyopadhyay used certain words while reacting to some observations made by
hon. Member, Shri Basu Deb Acharia. Those words and the manner in which they
were said were quite unbecoming of a Member of the House. I disapprove of such
conduct. I hope no Member of the House will again give an occasion for the Chair
to make such an observation.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam, he will have to
apologize. ... (Interruptions)
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Why?
SHRI BASU DEB ACHARIA : This is not sufficient. He will have to apologize.
He has to apologize for the words he has used. ... (Interruptions) No, Madam.
How can I agree? ... (Interruptions)No, No. ... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): The Chair has already given a ruling. What
more do you want? ... (Interruptions)
MADAM SPEAKER: I am calling hon. Leader of the Opposition.

... (Interruptions)
DR. MURLI MANOHAR JOSHI (VARANASI): Madam, it is the contempt of the
whole House. Therefore, it has to be remedied in the same manner and in a
dignified manner. I think that with whatever little experience I have of
parliamentary life, such things have never happened and such an insult of the
House has never happened. So, with due respect to the hon. Member also, I wish

and I request that he should tender an apology and apologize to the House and to
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Shri Basu Deb Acharia for the misdemeanour which he showed yesterday. ...
(Interruptions)
SHRI SUDIP BANDYOPADHYAY : Madam, I need not be taught by anybody as
to how to behave in the Parliament. ... (Interruptions) 1 am also elected as a
Member seven times both in the Lok Sabha and the Rajya Sabha. This is the
proceedings of yesterday. I am carrying it. If any words in the proceedings can be
proven as unparliamentary, I am prepared to apologize. 1 want to submit to the
hon. Prime Minister, to Shri Pranab Mukherjee, our hon. Leader of the House, to
Shrimati Sonia Gandhi, to hon. Shri Sharad Pawar and to everybody that if any of
the word in the proceedings can be proven as unparliamentary, I am prepared to
apologize, but beware of the offenders. Let a video clipping be shown. ...
(Interruptions)
SHRI BASU DEB ACHARIA: Why?
SHRI SUDIP BANDYOPADHYAY : If those are proven, they are the
offenders...... (Interruptions) They have to apologize first. Offenders have to
apologize first. ... (Interruptions)
SHRI BASU DEB ACHARIA: We want unconditional apology from him. ...
(Interruptions)
SHRI SUDIP BANDYOPADHYAY : I will say that only to resolve and get
silence. ... (Interruptions) That was done in a louder voice. To speak in a louder
voice 1s not an unparliamentary practice. ... (Interruptions)
MADAM SPEAKER: Hon. Members, Shri Basu Deb Achariaji, and Shri Sudip
Bandyopadhyayji, I have made my observation and after this I think we should
now carry on with the Business of the House.

... (Interruptions)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Though I am
not making any comparison, but I have seen many ugly scenes on the floor of the
House in my 40 years in the Parliament. It is not that sometimes these things do

not happen — tempers run high, sometimes we lose our tempers. I myself have on a
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number of occasions apologized to the House. Therefore, we should not say that it
is unprecedented or it has never happened. It is not like that. But whatever has
happened, my respectful submission is that after the observations of the hon.
Speaker, most respectfully I will request all the Members to accept it and let the
matter be settled therewith. ... (Interruptions)
MADAM SPEAKER: Thank you very much.

... (Interruptions)
SHRI BASU DEB ACHARIA : Why can he not tender an apology? He will have
to tender an apology. ... (Interruptions)E
MADAM SPEAKER: Now, Q. 561 — Shri Rajiv Ranjan Singh Alias Lalan Singh.


tkd
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(Q. No. 561)
SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH (MUNGER): Sir, ...
(Interruptions)
11.05 hrs

At this stage, Shri C. Sivasami and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

MADAM SPEAKER: Shri Rajiv Ranjan Singh, please put the first supplementary.
... (Interruptions)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~

11.06 hrs

At this stage, Shri A. Sampath and some other hon. Members came
and stood on the floor near the Table.

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ...*
MADAM SPEAKER: Nothing will go on record. Now, the Question Hour is to
run. Hon. Members, please go back to your seats.

(Interruptions) ... *
MADAM SPEAKER: Hon. Members, let us have the Question Hour. Everybody
is demanding the Question Hour.

... (Interruptions)
MADAM SPEAKER: All the hon. Members are demanding the Question Hour.
They want to ask questions. Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Hon. Members, please go back to your seats.

... (Interruptions)

* Not recorded.
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MADAM SPEAKER: All of them want to ask questions. In the Question Hour,
everybody wants to put the questions. So, please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Hon. Members, please look at them. Everybody wants to
put the questions. Please go back to your seats.

... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, for the
last four days, they are raising the same issue which was already raised in the
House.... (Interruptions) They are raising the same issue based on the report of
only one newspaper. We all know what that newspaper is.... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.09 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri Inder Singh Namdhari in the Chair)
MR. CHAIRMAN : Now Papers to be laid on the Table of the House.
... (Interruptions)
12.01 % hrs

At this stage, Dr. Ram Chandra Dome and some other hon. Members came
and stood on the floor near the Table.

12.01 % hrs.
PAPERS LAID ON THE TABLE

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI V. NARAYANASAMY): Sir, on behalf of Shri Prithviraj Chavan, I beg to

lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (1) of Section 37 of the Administrative Tribunal Act,
1985:-

(1) The Andhra Pradesh Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-Chairman
and Members) Amendment Rules, 2010 published in Notification
No. G.S.R. 219(E) in Gazette of India dated 29" March, 2010.

(i) The Himachal Pradesh Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-Chairman
and Members) Amendment Rules, 2010 published in Notification
No. G.S.R. 220(E) in Gazette of India dated 29" March, 2010.

(ii1)) The Karnataka Administrative Tribunal (Salaries and Allowances

and Conditions of Service of Chairman, Vice-Chairman and
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2)

(iv)

v)

(vi)

(vii)

(viii)

(1)

15

Members) Amendment Rules, 2010 published in Notification No.
G.S.R. 221(E) in Gazette of India dated 29™ March, 2010.

The Madhya Pradesh Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-Chairman
and Members) Amendment Rules, 2010 published in Notification
No. G.S.R. 222(E) in Gazette of India dated 29™ March, 2010.

The Maharashtra Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010 published in Notification No.
G.S.R. 223(E) in Gazette of India dated 29™ March, 2010.

The Orissa Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and Members)
Amendment Rules, 2010 published in Notification No. G.S.R. 224(E)
in Gazette of India dated 29" March, 2010.

The Tamil Nadu Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010 published in Notification No.
G.S.R. 225(E) in Gazette of India dated 29™ March, 2010.

The West Bengal Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010 published in Notification No.
G.S.R. 226(E) in Gazette of India dated 29" March, 2010.

(Placed in Library, See No. LT-2418/15/10)

A copy of the Annual Report (Hindi and English versions) of the

Council of Scientific and Industrial Research, New Delhi, for the year

2007-2008.

(ii)

A copy of the Annual Accounts (Hindi and English versions) of the

Council of Scientific and Industrial Research, New Delhi, for the year

2007-2008, together with Audit Report thereon.
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(i11)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Council of Scientific and Industrial
Research, New Delhi, for the year 2007-2008.

(3)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT-2419/15/10)

(4) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Uranium Corporation
of India Limited and the Department of Atomic Energy, for the
year 2010-2011.
(Placed in Library, See No. LT-2420/15/10)

(1)  Memorandum of Understanding between the Electronics
Corporation of India Limited and the Department of Atomic
Energy, for the year 2010-2011.

(Placed in Library, See No. LT-2421/15/10)

(111)) Memorandum of Understanding between the Indian Rare Earths
Limited and the Department of Atomic Energy, for the year 2010-
2011.

(Placed in Library, See No. LT-2422/15/10)

(iv)  Memorandum of Understanding between the Nuclear Power
Corporation of India Limited and the Department of Atomic
Energy, for the year 2010-2011.

(Placed in Library, See No. LT-2423/15/10)
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(6)
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(v) Memorandum of Understanding between the Bharatiya Nabhikiya
Vidyut Nigam Limited and the Department of Atomic Energy, for

the year 2010-2011.
(Placed in Library, See No. LT-2424/15/10)

A copy of the Notification No. G.S.R. 212(E) (Hindi and English versions)
published in Gazette of India dated 29™ March, 2010, appointing the 29"

day of March, 2010, as the date on which the provisions of the Science and

Engineering Research Board Act, 2008, shall come into force issued under

sub-section (2) of Section (1) of the said Act.

(Placed in Library, See No. LT-2425/15/10)

A copy each of the following Notifications (Hindi and English versions)

issued under sub-section (2) of Section 3 of the All India Services Act,

1951:-

(1)

(i)

(iii)

(iv)

The Indian Police Service (Fixation of Cadre Strength) Sixth
Amendment Regulations, 2009 published in Notification No. G.S.R.
893(E) in Gazette of India dated 11™ December, 2009.

The Indian Police Service (Pay) Sixth Amendment Rules, 2009
published in Notification No. G.S.R. 894(E) in Gazette of India
dated 11" December, 2009.

The Indian Forest Service (Fixation of Cadre Strength) Eighth
Amendment Regulations, 2009 published in Notification No. G.S.R.
905(E) in Gazette of India dated 18" December, 2009.

The Indian Forest Service (Pay) Eighth Amendment Rules, 2009
published in Notification No. G.S.R. 906(E) in Gazette of India
dated 18" December, 2009.
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)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

18

The Indian Forest Service (Fixation of Cadre Strength) Ninth
Amendment Regulations, 2009 published in Notification No. G.S.R.
907(E) in Gazette of India dated 18" December, 2009.

The Indian Forest Service (Pay) Ninth Amendment Rules, 2009
published in Notification No. G.S.R. 908(E) in Gazette of India
dated 18" December, 2009.

The Indian Forest Service (Fixation of Cadre Strength) Tenth
Amendment Regulations, 2009 published in Notification No. G.S.R.
909(E) in Gazette of India dated 18" December, 2009.

The Indian Forest Service (Pay) Tenth Amendment Rules, 2009
published in Notification No. G.S.R. 910(E) in Gazette of India
dated 18" December, 2009.

The Indian Forest Service (Fixation of Cadre Strength) Eleventh
Amendment Regulations, 2009 published in Notification No. G.S.R.
911(E) in Gazette of India dated 18" December, 2009.

The Indian Forest Service (Pay) Eleventh Amendment Rules, 2009
published in Notification No. G.S.R. 912(E) in Gazette of India
dated 18" December, 2009.

The Indian Administrative Service (Fixation of Cadre Strength)
Amendment Regulations, 2010 published in Notification No. G.S.R.
71(E) in Gazette of India dated 10" February, 2010.

The Indian Administrative Service (Pay) Amendment Rules, 2010
published in Notification No. G.S.R. 72(E) in Gazette of India dated
10" February, 2010.

The Indian Administrative Service (Fixation of Cadre Strength)
Second Amendment Regulations, 2010 published in Notification No.
G.S.R. 190(E) in Gazette of India dated 12™ March, 2010.
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(xiv)

(xv)

(xv1)

(xvii)

19

The Indian Administrative Service (Pay) Third Amendment Rules,
2010 published in Notification No. G.S.R. 191(E) in Gazette of India
dated 12" March, 2010.

The Indian Police Service (Fixation of Cadre Strength) Amendment
Regulations, 2010 published in Notification No. G.S.R. 227(E) in
Gazette of India dated 30" March, 2010.

The Indian Police Service (Pay) Second Amendment Rules, 2010
published in Notification No. G.S.R. 228(E) in Gazette of India
dated 30" March, 2010.

The Indian Police Service (Fixation of Cadre Strength) Second
Amendment Regulations, 2010 published in Notification No. G.S.R.
229(E) in Gazette of India dated 30™ March, 2010.

(xviil) The Indian Police Service (Pay) Third Amendment Rules, 2010

(xix)

(xx)

(xx1)

(xxii)

published in Notification No. G.S.R. 230(E) in Gazette of India
dated 30" March, 2010.

The Indian Police Service (Fixation of Cadre Strength) Third
Amendment Regulations, 2010 published in Notification No. G.S.R.
231(E) in Gazette of India dated 30™ March, 2010.

The Indian Police Service (Pay) Fourth Amendment Rules, 2010
published in Notification No. G.S.R. 232(E) in Gazette of India
dated 30" March, 2010.

The Indian Police Service (Fixation of Cadre Strength) Fourth
Amendment Regulations, 2010 published in Notification No. G.S.R.
233(E) in Gazette of India dated 30™ March, 2010.

The Indian Police Service (Pay) Fifth Amendment Rules, 2010
published in Notification No. G.S.R. 234(E) in Gazette of India
dated 30™ March, 2010.
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(xxii1) The Indian Police Service (Fixation of Cadre Strength) Fifth
Amendment Regulations, 2010 published in Notification No. G.S.R.
235(E) in Gazette of India dated 30™ March, 2010.

(xxiv) The Indian Police Service (Pay) Sixth Amendment Rules, 2010
published in Notification No. G.S.R. 236(E) in Gazette of India
dated 30™ March, 2010.

(xxv) The Indian Police Service (Fixation of Cadre Strength) Sixth
Amendment Regulations, 2010 published in Notification No. G.S.R.
237(E) in Gazette of India dated 30™ March, 2010.

(xxvi) The Indian Police Service (Pay) Seventh Amendment Rules, 2010
published in Notification No. G.S.R. 238(E) in Gazette of India
dated 30" March, 2010.

(xxvii)The Indian Police Service (Fixation of Cadre Strength) Seventh
Amendment Regulations, 2010 published in Notification No. G.S.R.
239(E) in Gazette of India dated 30™ March, 2010.

(xxviii) The Indian Police Service (Pay) Eighth Amendment Rules,
2010 published in Notification No. G.S.R. 240(E) in Gazette of India
dated 30™ March, 2010.

(xxix) The Indian Police Service (Fixation of Cadre Strength) Eighth
Amendment Regulations, 2010 published in Notification No. G.S.R.
241(E) in Gazette of India dated 30™ March, 2010.

(xxx) The Indian Police Service (Pay) Ninth Amendment Rules, 2010
published in Notification No. G.S.R. 242(E) in Gazette of India
dated 30™ March, 2010.

(xxxi) The Indian Police Service (Fixation of Cadre Strength) Ninth
Amendment Regulations, 2010 published in Notification No. G.S.R.
243(E) in Gazette of India dated 30™ March, 2010.
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(xxxii)The Indian Police Service (Pay) Tenth Amendment Rules, 2010
published in Notification No. G.S.R. 244(E) in Gazette of India
dated 30" March, 2010.

(xxxiii) The Indian Police Service (Fixation of Cadre Strength) Tenth
Amendment Regulations, 2010 published in Notification No. G.S.R.
245(E) in Gazette of India dated 30™ March, 2010.

(xxx1V) The Indian Police Service (Pay) Eleventh Amendment Rules,
2010 published in Notification No. G.S.R. 246(E) in Gazette of India
dated 30" March, 2010.

(xxxv) The Indian Police Service (Fixation of Cadre Strength) Eleventh
Amendment Regulations, 2010 published in Notification No. G.S.R.
247(E) in Gazette of India dated 30™ March, 2010.

(xxxvi) The Indian Police Service (Pay) Twelfth Amendment Rules,
2010 published in Notification No. G.S.R. 248(E) in Gazette of India
dated 30™ March, 2010.

(xxxvii) The Indian Police Service (Fixation of Cadre Strength)
Twelfth Amendment Regulations, 2010 published in Notification No.
G.S.R. 249(E) in Gazette of India dated 30™ March, 2010.

(xxxviii) The Indian Police Service (Pay) Thirteenth Amendment Rules,
2010 published in Notification No. G.S.R. 250(E) in Gazette of India
dated 30" March, 2010.

(xxxix) The Indian Police Service (Fixation of Cadre Strength)
Thirteenth Amendment Regulations, 2010 published in Notification
No. G.S.R. 251(E) in Gazette of India dated 30™ March, 2010.

(xI)  The Indian Police Service (Pay) Fourteenth Amendment Rules, 2010
published in Notification No. G.S.R. 252(E) in Gazette of India
dated 30™ March, 2010.
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(xli)

(xlii)

(xliii)

(xliv)

(xIv)

(xIvi)
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The Indian Administrative Service (Pay) Second Amendment Rules,
2010 published in Notification No. G.S.R. 102(E) in Gazette of India
dated 25™ February, 2010.
The Indian Police Service (Pay) Amendment Rules, 2010 published
in Notification No. G.S.R. 172(E) in Gazette of India dated 3™
March, 2010.
The Indian Forest Service (Pay) Amendment Rules, 2010 published
in Notification No. G.S.R. 173(E) in Gazette of India dated 3™
March, 2010.
The Indian Administrative Service (Pay) Fourth Amendment Rules,
2010 published in Notification No. G.S.R. 298(E) in Gazette of India
dated 8" April, 2010.
The Indian Police Service (Pay) Fifteenth Amendment Rules, 2010
published in Notification No. G.S.R. 299(E) in Gazette of India
dated 8™ April, 2010.
The Indian Forest Service (Pay) Second Amendment Rules, 2010
published in Notification No. G.S.R. 300(E) in Gazette of India
dated 8" April, 2010.

(Placed in Library, See No. LT-2426/15/10)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI JAIRAM RAMESH): Sir, I beg to lay on the Table:-

(1

A copy each of the following Notifications (Hindi and English versions)

issued under Section 38 of the Biological Diversity Act, 2002:-

(1)

G.S.R. 769(E) published in Gazette of India dated 70 April, 2010
notifying the species of plants and animals, mentioned therein,

which are on the verge of extinction in the State of West Bengal.
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(i)

23

G.S.R. 770(E) published in Gazette of India dated 7™ April, 2010
notifying the species of plants and animals, mentioned therein,
which are on the verge of extinction in the State of Goa.

(Placed in Library, See No. LT-2427/15/10)

A copy each of the following Notifications (Hindi and English versions)

issued under various sections of the Environment (Protection) Act, 1986:-

(1)

(i)

(iii)

(iv)

)

(vi)

(vii)

(viii)

G.S.R. 2154(E) published in Gazette of India dated the 24h August,
2009, regarding Sand Mining in Andaman and Nicobar Islands.
G.S.R. 342(E) published in Gazette of India dated the 12" February,
2010, regarding Sand Mining in Andaman and Nicobar Islands.
G.S.R. 116(E) published in Gazette of India dated the 19" January,
2010, regarding Andhra Pradesh Coastal Zone Management
Authority.

G.S.R. 61(E) published in Gazette of India dated the 12" January,
2010, regarding Andaman and Nicobar Islands Coastal Zone
Management Authority.

G.S.R. 3250(E) published in Gazette of India dated the 21
December, 2009, regarding Daman and Diu Coastal Zone
Management Authority.

G.S.R. 3251(E) published in Gazette of India dated the 21
December, 2009, regarding Lakshadweep Coastal Zone
Management Authority.

G.S.R. 2294(E) published in Gazette of India dated the 9™
September, 2009, regarding Karnataka Coastal Zone Management
Authority.

G.S.R. 661(E) published in Gazette of India dated the 23" March,
2010, authorizing Bihar State Ganga River Conservation Authority
or any authority or officer authorized by such Authority for the
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purpose of filing complaint for taking cognizance of any offence
under the Environment (Protection) Act, 1986.
G.S.R. 662(E) published in Gazette of India dated the 23™ March,
2010, delegating the power to the Bihar State Ganga River
Conservation Authority subject to the condition that the Authority
shall require any person or officer or other authority to furnish to
such Authority any reports, returns, statistics, accounts and other
information in relation to its functions under the Environment
(Protection) Act, 1986.

(Placed in Library, See No. LT-2428/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Sir, I beg to lay on the Table:-

(1

)

3)

4

)

(i) A copy of the Annual Report (Hindi and English versions) of the
National Culture Fund, New Delhi, for the year 2007-2008, alongwith
Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Culture Fund, New Delhi, for
the year 2007-2008.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT-2429/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
North East Zone Cultural Centre, Dimapur, for the year 2008-2009,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the North East Zone Cultural Centre,
Dimapur, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT-2430/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Museum, Kolkata, for the year 2005-2006, alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Museum, Kolkata, for the year

2005-2006.
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(7)

(6) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.

(Placed in Library, See No. LT-2431/15/10)

A copy each of the following statements (Hindi and English versions)
showing Action Taken by the Government on the assurances, promises and
undertakings given by the Minister during various sessions of Thirteenth,

Fourteenth and Fifteenth Lok Sabha :-

THIRTEENTH LOK SABHA
1 Statement No. XXIX Fifth Session, 2000
(Placed in Library, See No. LT-2432/15/10)
2 Statement No. XLVII Sixth Session, 2001

(Placed in Library, See No. LT-2433/15/10)

FOURTEENTH LOK SABHA

3 Statement No. XXIX Twelfth Session, 2003
(Placed in Library, See No. LT-2434/15/10)

4 Statement No. XXI Fourth Session, 2005
(Placed in Library, See No. LT-2435/15/10)

5 Statement No. XIV Ninth Session, 2006
(Placed in Library, See No. LT-2436/15/10)

6 Statement No. XIII Tenth Session, 2007
(Placed in Library, See No. LT-2437/15/10)
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XI Eleventh Session, 2007
(Placed in Library, See No. LT-2438/15/10)
X Twelfth Session, 2007
(Placed in Library, See No. LT-2439/15/10)
. VIII Thirteenth Session, 2008
(Placed in Library, See No. LT-2440/15/10)
VI Fourteenth Session, 2008
(Placed in Library, See No. LT-2441/15/10)
A% Fifteenth Session, 2009

(Placed in Library, See No. LT-2442/15/10)

FIFTEENTH LOK SABHA

Second Session, 2009
(Placed in Library, See No. LT-2443/15/10)

Second Session, 2010
(Placed in Library, See No. LT-2444/15/10)

A copy of the Annual Report (Hindi and English versions) of the

West Zone Cultural Centre, Udaipur, for the year 2008-2009, alongwith

05.05.2010
7 Statement No.
8 Statement No.
9 Statement No
10 Statement No.
11 Statement No.
12 Statement No. IV
13 Statement No. I
® (@)
Audited Accounts.
(i1)

A copy of the Review (Hindi and English versions) by the

Government of the working of the West Zone Cultural Centre, Udaipur, for

the year 2008-2009.
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(9)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (8) above.

(Placed in Library, See No. LT-2445/15/10)

(10) (1) A copy of the Annual Report (Hindi and English versions) of the
South Zone Cultural Centre, Thanjavur, for the year 2008-2009, alongwith
Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the South Zone Cultural Centre, Thanjavur,
for the year 2008-2009.
(11) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (10) above.
(Placed in Library, See No. LT-2446/15/10)

(12) () A copy of the Annual Report (Hindi and English versions) of the
Eastern Zonal Cultural Centre, Kolkata, for the year 2008-2009, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Eastern Zonal Cultural Centre, Kolkata,
for the year 2008-2009.

(13) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (12) above.

(Placed in Library, See No. LT-2447/15/10)

(14) () A copy of the Annual Report (Hindi and English versions) of the
Centre for Cultural Resources and Training, New Delhi, for the year 2008-

2009, alongwith Audited Accounts.
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(15)

(16)

(17)

(18)

(19)

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Cultural Resources and
Training, New Delhi, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (14) above.

(Placed in Library, See No. LT-2448/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Khuda Bakhsh Oriental Public Library, Patna, for the year 2008-2009,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Khuda Bakhsh Oriental Public Library,
Patna, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (16) above.
(Placed in Library, See No. LT-2449/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Sangeet Natak Akademi, New Delhi, for the year 2008-2009, alongwith
Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sangeet Natak Akademi, New Delhi,
for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (18) above.

(Placed in Library, See No. LT-2450/15/10)
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(20) (1) A copy of the Annual Report (Hindi and English versions) of the
Salar Jung Museum, Hyderabad, for the year 2008-2009, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Salar Jung Museum, Hyderabad, for
the year 2008-2009.

(21) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (20) above.

(Placed in Library, See No. LT-2451/15/10)

(22) (i) A copy of the Annual Report (Hindi and English versions) of the
North Central Zone Cultural Centre, Allahabad, for the year 2008-2009,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the North Central Zone Cultural Centre,
Allahabad, for the year 2008-2009.

(23) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (22) above.

(Placed in Library, See No. LT-2452/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir, I beg to lay on the
Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology, Kanpur, for the year 2008-2009.
(11)) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Institute of Technology, Kanpur, for the year 2008-2009, together
with Audit Report thereon.
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)

3)

4

)

(6)

(7)

(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Technology, Kanpur,
for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT-2453/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Navodaya Vidyalaya Samiti, New Delhi, for the year 2008-2009.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Navodaya Vidyalaya Samiti, New Delhi, for the year 2008-2009, together
with Audit Report thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Navodaya Vidyalaya Samiti, New Delhi,
for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT-2454/15/10)

A copy of the Annual Accounts (Hindi and English versions) of the Indira
Gandhi National Open University, New Delhi, for the year 2008-2009,
together with Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT-2455/15/10)

A copy of the Annual Accounts (Hindi and English versions) of the
Malaviya National Institute of Technology Jaipur, Jaipur, for the year 2007-
2008, together with Audit Report thereon.
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(8)

©)

(10)

(11)

(12)

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.

(Placed in Library, See No. LT-2456/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Kerala Mahila Samakhya Society, Trivandrum, for the year 2006-2007,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Kerala Mahila Samakhya Society,
Trivandrum, for the year 2006-2007.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (9) above.

(Placed in Library, See No. LT-2457/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Sardar Vallabhbhai National Institute of Technology Surat, Surat, for the
year 2008-2009.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Sardar Vallabhbhai National Institute of Technology Surat, Surat, for the
year 2008-2009, together with Audit Report thereon.

(i11) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sardar Vallabhbhai National Institute of
Technology Surat, Surat, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (11) above.

(Placed in Library, See No. LT-2458/15/10)
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(13)

(14)

(15)

(16)

(17)

(18)

A copy of the Annual Accounts (Hindi and English versions) of the
Nagaland University, Lumami, for the year 2007-2008, together with Audit
Report thereon.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (13) above.

(Placed in Library, See No. LT-2459/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Sikkim University, Gangtok, for the year 2008-2009, alongwith Audited
Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sikkim University, Gangtok, for the year
2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (15) above.

(Placed in Library, See No. LT-2460/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology, Jalandhar, for the year 2008-2009,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology,
Jalandhar, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (17) above.

(Placed in Library, See No. LT-2461/15/10)

(19) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-
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(20)

21

(22)

(23)

(24)

(25)

(1) Review by the Government of the working of the Educational
Consultants (India) Limited, Noida, for the year 2008-2009.

(1) Annual Report of the Educational Consultants (India) Limited, Noida,
for the year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (19) above.

(Placed in Library, See No. LT-2462/15/10)

A copy of the Annual Accounts (Hindi and English versions) of the
University of Allahabad, Allahabad, for the year 2008-2009, together with
Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (21) above.

(Placed in Library, See No. LT-2463/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Mabhila Samakhya Karnataka, Bangalore, for the year 2008-2009, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Mahila Samakhya Karnataka, Bangalore,
for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (23) above.

(Placed in Library, See No. LT-2464/15/10)

(i) A copy of the Annual Report (Hindi and English versions) of the
Andhra Pradesh Mahila Samatha Society, Secunderabad, for the year 2008-
2009, alongwith Audited Accounts.
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(26)

27)

(28)

(29)

(30)

€2))

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Andhra Pradesh Mahila Samatha Society,
Secunderabad, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (25) above.

(Placed in Library, See No. LT-2465/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
State Project Directorate DPI Campus, Chennai, for the year 2008-2009,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the State Project Directorate DPI Campus,
Chennai, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (27) above.

(Placed in Library, See No. LT-2466/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Jharkhand Mahila Samakhya Society, Ranchi, for the year 2008-2009,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Jharkhand Mahila Samakhya Society,
Ranchi, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (29) above.

(Placed in Library, See No. LT-2467/15/10)

A copy of the All India Council for Technical Education (Prevention and

Prohibition of Ragging in Technical Institutions, Universities including
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(32)

(33)

Deemed to be Universities imparting technical education) Regulations,
2009 (Hindi and English versions) published in the Notification No. F. No.
37-3/Legal/AICTE/2009 in Gazette of India dated the 15™ July, 2009, under
Section 24 of the All India Council for Technical Education Act, 1987.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (31) above.

(Placed in Library, See No. LT-2468/15/10)

A copy of the National Institutes of Technology (Council) Rules, 2009
(Hindi and English versions) published in the Notification No. G.S.R. 138
in Gazette of India dated the 26™ September, 2009, under sub-section (1) of
Section 34 of the National Institutes of Technology Act, 2007.

(Placed in Library, See No. LT-2469/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT H. PALA): Sir, I beg to lay on the Table:-

(1

)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Hydrology, Roorkee, for the year 2008-2009,
alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Hydrology,
Roorkee, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT-2470/15/10)

(i) A copy of the Annual Report (Hindi and English versions) of the
Betwa River Board, Jhansi, for the year 2007-2008, alongwith Audited

Accounts.
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(1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Betwa River Board, Jhansi, for the year
2007-2008.

(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT-2471/15/10)
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38

LEAVE OF ABSENCE OF MEMBERS FROM SITTINGS OF THE HOUSE

MR. CHAIRMAN : The Committee on Absence of Members from the sittings of the

House in their First Report presented to the House on 4.5.2010 have recommended

that leave of absence be granted to ten Members as indicated in the Report.

l.

A T o

10.

Shri Kameshwar Baitha
Shri Gajanan Babar

Shri Yashwant Sinha

Shri Shivaji Adhalrao Patil
Shri Kabir Suman

Shri Baliram Kashyap

Shri Shibu Soren

Shri Ramakant Yadav

Shri K. Chandrasekhar Rao

Shri S.K. Bwiswmuthiary

19.11.2009 to 21.12.2009
30.11.2009 to 14.12.2009
19.11.2009 to 8.12.2009

5.12.2009 to 21.12.2009
26.02.2010 to 16.03.2010
22.02.2010 to 07.05.2010

19.11.2009 to 21.12.2009
and
22.02.2010 to 16.03.2010

19.11.2009 to 21.12.2009

22.02.2010 to 16.03.2010
and

15.04.2010 to 21.04.2010

22.04.2010 to 07.05.2010

19.11.2009 to 21.12.2009
and
22.02.2010 to 16.03.2010

10.03.2010 to 16.03.2010
And
12.04.2010 to 26.04.2010

Condoned

Granted

Is it the pleasure of the House that leave as recommended by the Committee

be granted?

SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: Leave is granted. The Members will be informed accordingly.
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12.02 V4 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have to report the following message received
from the Secretary-General of Rajya Sabha:-

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I
am directed to return herewith the Finance Bill, 2010, which was
passed by the Lok Sabha at its sitting held on the 29" April, 2010
and transmitted to the Rajya Sabha for its recommendations and to
state that this House has no recommendations to make to the Lok
Sabha in regard to the said Bill.”

12.02 V% hrs.

COMMITTEE ON GOVERNMENT ASSURANCES
5" to 7™ Reports
SHRIMATI MANEKA GANDHI (AONLA): Sir, I beg to present the following
Reports (Hindi and English versions):-
(1) Fifth Report on pending assurances pertaining to Ministry of
Communications and Information Technology (Department of
Telecommunications).

(2) Sixth and Seventh Reports on requests for dropping of assurances.

MR. CHAIRMAN : Item No. 9

Shri Aruna Kumar Vundavalli - Not present
Shri Mukesh B. Gadhvi - Not present
Item No. 10

Shri Anuna Kumar Vundavalli - Not present

Shri Mukesh B. Gadhvi - Not present
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12.03 hrs.
BUSINESS ADVISORY COMMITTEE
16th Report
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I beg to
present the Sixteenth Report of the Business Advisory Committee.
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STATEMENTS BY MINISTERS

12.03 i hrs.

(1)Status of implementation of the recommendations contained in the Chapter — I11
of 214™ Report of the Standing Committee on Human Resource Development on
Action Taken by the Government on the recommendations/observations contained
in the 207" Report of the Committee on Demands for Grants (2008-09) (Demand
No.58) pertaining to the Department of Higher Education, Ministry of Human
Resource Development.”

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): Sir, in pursuance of rule 389 of the Rules of Procedure and Conduct of
Business in the Lok Sabha issued by the Hon'ble Speaker, Lok Sabha vide Lok
Sabha Bulletin Part-II dated September 1, 2004, I beg to lay the Statement on the
status of implementation of the recommendations contained in Chapter-Ill of the
Two Hundred and Fourteenth Report on Action Taken by the Government on the
recommendations/ observations contained in the Two Hundred and Seventh
Report on Demands for Grants 2008-09 (Demand No.58) of the Department of
Higher Education (Ministry of Human Resource Development).

The Standing Committee on HRD examined the Demands for Grants of
the Department of Higher Education (Ministry of Human Resource Development)
for the year 2008-09 and presented their Two Hundred and Seventh Report on the
Table of Lok Sabha on 17" April, 2008.

The Standing Committee on HRD came out with the 214™ Report on
Action Taken by Government on the recommendations/ observations contained
in the 207™ Report on Demands for Grants 2008-09 (Demand No.58) of the
Department of Higher Education (Ministry of Human Resource Development).
The 214™ Report contains 04 Chapters. Out of the 4 Chapters of the 214" Report,
Chapter III of the Report contains Recommendations/ Observations in respect of
which replies of the Government have not been accepted by the Committee and
require further comments/ ATN of the Ministry of Human Resource

Development.

* Laid on the Table and also placed in Library, See No. LT. 2472/15/10.
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I lay herewith the status of implementation/ Action Taken Note on
the recommendations made in Chapter III of the 214™ Report on the Table of the

House.

12.03 V% hrs.

(ii) Status of implementation of the recommendations contained in the 36™ Report
of the Standing Committee on Agriculture on Action Taken by the Government on
the recommendations/observations contained in the 30™ Report of the Committee
on Demands for Grants (2007-08), pertaining to the Ministry of Food Processing
Industries.”

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): Sir, I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 36™ Report of the
Standing Committee on Agriculture on Action Taken by the Government on the
recommendations/observations contained in the 30" Report of the Committee on
Demands for Grants (2007-08), pertaining to the Ministry of Food Processing

Industries.

* Laid on the Table and also placed in Library, See No. LT. 2473/15/10.
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12.03 34 hrs.

(iii) Status of implementation of the recommendations contained in the Ist, 14",
19", and 31* Reports of the Standing Committee on Personnel, Public Grievances,
Law and Justice on Demands for Grants (2004-05), (2006-07), (2007-2008)and
(2008-09), respectively, pertaining to the Ministry of Personnel, Public Grievances
and Pensions.”

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Sir, on behalf of Shri Prithviraj Chavan, I beg to

lay the following statements.

Sir, the Department Related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice had made 25 recommendations in
its First Report on the Demands for Grants (2004-05) of the Ministry of Personnel,
Public Grievances and Pensions. This hon. House has already been informed on
16.12.2009 that out of the above 25 recommendations, 23 recommendations had
already been implemented or no further action remains to be taken on them. In
regard to the remaining 2 recommendations, Sir, with your permission I lay one
Statement on the Table of the House which indicate the status as on 28.02.2010
on these recommendations. Statement No. I indicates the position regarding these
two recommendations which are at various stages of implementation. The
progress of the implementation of the recommendations of the Committee is

being closely monitored by my Ministry.

Sir, with your kind permission I further state that the Committee had made
48 recommendations in its 14th Report on the Demands for Grants (2006-07) of
the Ministry of Personnel, Public Grievances and Pensions. This Hon'ble House
has also been informed on 16.12.2009 that out of these, 42 recommendations had

already been implemented or no further action remained to be taken on them. In

* Laid on the Table and also placed in Library, See No. LT. 2474/15/10.
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regard to the remaining 6 recommendations, Sir, with your permission I lay 2
Statements on the Table of the House which indicate the status as on 28.02.2010
of these recommendations. Statement No. II indicates the position regarding two
of these recommendations which have since been implemented. Statement No.Ill
lists the status of remaining four recommendations which are at various stages of
implementation. The progress of the implementation of the recommendations of

the Committee is being closely monitored by my Ministry.

Sir, with your kind permission | further state that the Committee had made
74 recommendations in its 19th Report on the Demands for Grants (2007-08) of
the Ministry of Personnel, Public Grievances and Pensions. This hon. House has
also been informed on 16.12.2009 that out of these, 61 recommendations had
already been implemented or no further action remained to be taken on them.

In regard to the remaining 13 recommendations, Sir, with your permission I
lay 2 Statements on the Table of the House which indicate the status as on
28.02.2010 of these recommendations. Statement No. IV indicates the position
regarding 2 of these recommendations which have since been implemented.
Statement No.V lists the status of remaining 11 recommendations which are at
various stages of implementation. The progress of the implementation of the
recommendations of the Committee is being closely monitored by the Ministry of

Personnel, Public Grievances & Pensions.

Sir, with your kind permission I further state that the Committee had made
48 recommendations in its 31st Report in Chapters III, IV & V, on the Action
Taken Replies of the Government on the recommendations contained in the 25™
Report on Demands for Grants (2008-09) of the Ministry of Personnel, Public

Grievances and Pensions.

The Chapter-Ill of the 31* Report contains 11 recommendations. This
Hon'ble House has already been informed on 16.12.2009 that out of the above 11
recommendations, 10 recommendations had already been implemented or no

further action remains to be taken on them. In regard to the remaining 1
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recommendation, Sir, with your permission I lay one Statement on the Table of
the House which indicate the status as on 28.02.2010 on this recommendation.
Statement No.VI indicates the position regarding this one recommendation
which is at various stages of implementation. The progress of the
implementation of the recommendations of the Committee is being closely

monitored by my Ministry.

The Chapter-IV of the 31* Report contains 36 recommendations. This
Hon'ble House has already been informed on 16.12.2009 that out of the above 36
recommendations, 26 recommendations had already been implemented or no
further action remains to be taken on them. In regard to the remaining 10
recommendations, Sir, with your permission, I lay two Statements on the Table
of the House, 1.e. Statement No.VII and Statement No.VIII which indicate status as
on 28.02.2010 of these recommendations. The Statement No. VII indicates the
status of 5 recommendations which have either been implemented and no further
action 1s envisaged on the same. Statement No. VIII lists the status of the

remaining 5 recommendations which are being implemented.

The Chapter-V contains 1 recommendation. Sir, with your permission, I lay
Statement-IX on the Table of the Houses which indicate status of the same as on

28.02.2010 which envisages no further action by this Ministry.E


senapati
fld by D1
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12.04 hrs.

(iv) Status of implementation of the recommendations contained in the 24™ Report
of the Standing Committee on Personnel, Public Grievances, Law and Justice on
“Working of CBI”, pertaining to the Ministry of Personnel, Public Grievances and
Pensions.”

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Sir, on behalf of Shri Prithviraj Chavan, I lay the
following statement.

The Department Related Parliamentary Standing Committee on Personnel,
Public Grievances, Law and Justice had made several recommendations in its 24™
Report on “Working of CBI”. The recommendations inter-alia, are about
strengthening the infrastructure, resources, vacancies/manpower, improving the
recruitment process, skills and facilities of CBI officers and expeditious disposal
of cases from investigation and trial etc.

Sir, some of the recommendations have already been implemented or no
further action remains to be taken on them. However, in respect of some other
recommendations, though the Government is keen and have taken earnest steps,
their implementation may take some time. Sir, with your permission, I lay a
Statement on the Table of the House, which indicates the status as on 26.4.2010 on
these recommendations. The Statement shows how the recommendations have
been implemented and in other cases the steps taken by the Government to
implement the same and the present status of their implementation. The progress
of the implementation of the recommendations of the Committee is being closely

monitored by my Ministry.

* Laid on the Table and also placed in Library, See No. LT. 2474/15/10.



05.05.2010 47

12.05 hrs.

(v) Status of implementation of the recommendations contained in the 35" Report
of the Standing Committee on Coal and Steel on “Rehabilitation and Resettlement
Policy by Coal India Limited”, pertaining to the Ministry of Coal.”

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER
OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): Sir, I beg to lay a
statement on the status of implementation of recommendations contained in the
35th Report of Parliamentary Standing Committee on Coal arid Steel in pursuance
of Direction 73 A of the hon. Speaker, Lok Sabha issued vide Lok Sabha
Parliamentary Bulletin - Part 11, dated September 01, 2004.

The 35th Report of the Standing Committee on Coal and Steel (14th Lok
Sabha) was presented to the Lok Sabha on 21°" October, 2008. Action taken
statements on the recommendations /observations contained in the report of the
Committee had been sent to the Standing Committee on Coal and Steel on 19

February, 2009.

There are 10 recommendations made by the Committee in the said report
where action is called for on the part of the Government. These recommendations
mainly pertain to the Formulation of Rehabilitation and Resettlement Policy by

Coal India Limited.

The present status of implementation of the various recommendations
made by the Committee is indicated in the annexure to my statement which is laid
on the Table of the House. I would not like to take the valuable time of the House
to read out all the contents of this Annexure. I would request that this may be
considered as read.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT. 2475/15/10.
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12.06 hrs.

(vi) Status of implementation of the recommendations contained in the 149"
Report of the Standing Committee on Transport, Tourism and Culture on
‘Development of Tourism Infrastructure and other Amenities for tourists during
the Commonwealth Games, 2010°, pertaining to the Ministry of Culture.”

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. NARAYANASAMY): Sir, I beg to lay a Statement on the
status of implementation of recommendations contained in one hundred and forty-ninth
Report of the Parliamentary Standing Committee on Transport, Tourism and
Culture relating to development of tourism infrastructure and other amenities for tourists during
the Commonwealth Games. 2010 in pursuance of Lok Sabha Bulletin Part-11 dated 28"
September, 2004, which reads as under:

2. "The Minister concerned shall make once in six months a statement in the
House regarding the status of implementation of recommendations contained in

the Report of Lok Sabha with regard to his/her Ministry".

3. The Standing Committee on Transport, Tourism and Culture presented their
149™ Report on the development of tourism infrastructure and other amenities for
tourists during the Commonwealth Games, 2010 on 24™ February, 2009. (The report
was presented to the Rajya Sabha on 24™ February, 2009).

4. Mr. Chairman Sir, in its Report the Standing Committee made 95
recommendations in all. Out of 95 Recommendations/Observations made by
the Committee, this Ministry has accepted all recommendations. The Action
Taken Report on the Recommendations of the Committee are contained in its

149™ Report.

* Laid on the Table and also placed in Library, See No. LT. 2476/15/10.
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5. Talso lay on the Table of the House the present status of implementation of
each recommendation as Annexure.

... (Interruptions)

49
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MR. CHAIRMAN : The House will now take up Item No. 16. Shri Gurudas
Dasgupta.

... (Interruptions)
SHRI GURUDAS DASGUPTA (GHATAL): Sir, I cannot do it this way...
(Interruptions)
MR. CHAIRMAN: Will you kindly listen to the hon. Minister of Parliamentary
Affairs?

... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, they are his
Comrades. He should ask them to allow him to speak... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.
12.07 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock
(Mr. Deputy Speaker in the Chair)

et guw TRt (fafeem): Swenet Aeey, # U e oo de amEdl gl ... (JTdm)

St e TNIE (WRUT):  SUIEE Heled, M 193 & I=id forl S atel fawa &1
gar? ... (aer)
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IqeAE WEIRd 3l TR of HRAT 1B Bl W WH DA D q1 8H 39 [A9T BT o | I

Udh e § 8 Sl

... (cgagm)
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2l ... (craem)
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14.01hrs

PAPERS LAID ON THE TABLE — Contd.

Suteny wEed : Items 8 & 9 - Papers to be laid. - Shri Mukesh B. Gadhvi

14.01 hrs.

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
(i) 3rd Report

SHRI MUKESH BHAIRAVDANJI GADHVI (BANASKANTHA): I beg to
present the Third Report (Hindi and English versions) of the Standing Committee
on Petroleum and Natural Gas (2009-10) on action taken by the Government on
the recommendations contained in the 25th Report (14th Lok Sabha) on the
subject “Marketing, Supply, Distribution, Dealerships and Pricing of Kerosene and

other Petroleum Products”.

(ii) Statements

SHRI MUKESH BHAIRAVDANIJI GADHVI (BANASKANTHA): I beg to lay
on the Table the Statements (Hindi and English versions) of the Standing
Committee on Petroleum and Natural Gas (2009-10) showing further action taken
by the Government on the recommendations contained in Chapter I and Chapter V
of the following Reports of the Committee: -

(1) 21st Report (14th Lok Sabha) on Action Taken by the Government on the
recommendations contained in the 17th Report of the Committee on ‘Strategy for
Development of Alternative Sources of Oil and Gas’.

(2) 22nd Report (14th Lok Sabha) on Action Taken by the Government on the
recommendations contained in the 20th Report of the Committee on ‘Demands for
Grants (2008-09)’.
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14.02 hrs.

MATTERS UNDER RULE 377°

MR. DEPUTY-SPEAKER: Hon. Members, matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous to lay them may personally hand over slips
at the Table in the House within 20 minutes. Only those matters shall be treated as
laid for which slips have been received at the Table within the stipulated time. The

rest will be treated as lapsed.

(i) Need to trace youths from Kerala who went missing while working in
different sea vessels

SHRI K.C. VENUGOPAL (ALAPPUZHA):  Since March 2009, mourning of
the three mothers of Kerala is feeling pitiable and downhearted for the entire
State. It is regarding the missing of three youths from Kerala during service as
employees in cargo vessels. The three cases happened in ships in different sea
limits. Mr. Febin, one of the missing, was an employee in Anglo Eastern Ship
Management India Pvt Ltd named M.V.Acx Peorl of Panama Flag, as Deck cadet
and after four days of joining he vanished in mysterious conditions from the ship
in April 2009. He belongs to my constituency and many complaints were made
with the different authorities to find out his whereabouts but in vain. The next case
is about the missing of Mr. Pradeep Raj, S/o Mr. Nagesha Chettiyar, who is a
native of Kasergode district, who disappeared from the ship at Hawai Island area
while their ship was heading to China from Panama. He was a brilliant student and

the entire family was dependent upon him for survival. Earlier, Sanaj

* Treated as laid on the Table.
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Gangadharan, an engineer from Kozhikode, was reported missing on March 8§,
2009. Mr. Sanjay lost from Indian vessel namely M.T. Ratna Uruva. But in these

three cases there were no progress in the enquiry and no hopeful information have
been given to their relatives so far. So, the Government should ensure proper
enquiry through the concerned Ministries and find out them as early as possible, as

the relatives of all the missing persons are in agony since a long time.
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(ii) Need to increase the quota of kerosene for Andhra Pradesh

SHRI SURESH KUMAR SHETKAR (ZAHEERABAD): I would like to draw the
kind attention of the august House regarding the need to allocate more kerosene to
Andhra Pradesh in view of the huge demand from the people.

The poor people of the State of Andhra Pradesh are completely depended
on the use of kerosene in their daily day-to-day life for various needs. During the
last few months, the Ministry is allocating 55,382 litres of kerosene to Andhra
Pradesh. But for the month of May this year, only 49,644 litres of Kerosene was
allotted. It means that nearly 6000 litres of Kerosene allocation was reduced. Due
to this, the Government of Andhra Pradesh has decided to reduce the Kerosene
supply from 8 litres to 6 litres to the people for the current month of May. It is
worth mentioning here that in the year 2005, the people used to get 23 litres of
kerosene. But in the month of January this year, it was 10 litres, and in March, it
was 8 litres. Now, in the month of May, it came to 6 litres per month. Lakhs of
people have no gas connections in Andhra Pradesh and if the Government goes
ahead with such decision, poor people will be put to many hardships in their daily
day-today life. So, there is a dire need to increase the kerosene quota to Andhra
Pradesh immediately.

I, therefore, request the concerned Hon’ble Minister to allocate more

kerosene to Andhra Pradesh immediately.
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(iii) Need to ban illegal mining of Iron and Manganese ores in the country

SHRI SANJAY BHOI (BARGARH): Large scale illegal mining of Iron and
Manganese Ore in the region of Bihar, West Bengal, Chhattisgarh and Orissa has
caused huge loss of revenue to the Government besides causing damage to
Environment. The State Governments of various states have failed to stop this
practice. The Central Government is required to get this matter investigated

through National Investigation Agency and Environmental experts.
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(iv)Need to upgrade the existing Post Office in Uthiramerur Panchayat in
Kancheepuram district, Tamil Nadu

SHRI P. VISWANATHAN (KANCHEEPURAM): Uthiramerur Panchayat in
Kancheepuram district, Tamil Nadu is area-wise very large and is having a
population of more than 10,000 people. Since British regime, Branch Post Office
was functioning there and large number of temples under Hindu Religious Control
Board, primary schools, Electric Sub Station, Agricultural Cooperative Bank, Milk
Producers’ Cooperative Bank, Branch Library and other important offices are also
located there. The existing old Post Office at Uthiramerur is serving large number
of traders, agriculturists and students and in pursuant of their long pending
demand to open a Regular Sub Office in their Village, an EDSO started
functioning.

However, it is learnt that since 26-02-2010, the facilities are not available
and it remained only as a Branch Post Office. This has greatly affected the
villagers more particularly sending of answer sheets of Board Examinations of
10 +2 and it has to be sent from the neighbouring village post office which is five
KMs away.

As Perunagar is having all infrastructural facilities, I humbly request the
Hon’ble Minister to issue necessary directions to upgrade and allow functioning of

the Post Office as a Regular Sub Office and do the needful.
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(v) Need to undertake development of backward areas in cities in the country
particularly in North East Delhi Parliamentary Constituency.
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(vi)Need to provide funds for relief and rehabilitation of people affected due
to severe Storm in Barak valley and whole of Assam

SHRI LALIT MOHAN SUKLABAIDYA (KARIMGANJ): Mere a cyclone could
isolate Barak Valley from the rest of India by disrupting the only road link N.H.
No. 44. This happened a few days back when a severe thunder storm followed by
heavy shower hit Barak Valley repeatedly. This storm damaged huge number of
houses. People lost their belongings, properties and huge quantity of paddy.
Fisheries overflew with rain water. They incurred loss in fisheries. In addition to
this, many of them also lost livestocks. Since, last 5 days there is no water supply
and electricity as the electric installations collapsed by the cyclone. Affected
people are passing their days in inhuman conditions in different parts of
Karimganj and Hailakandi districts. In Sonbil area which is flooded with rain
water, thousands of hectares of paddy land were submerged. In karimgan;j district
alone the loss of property is estimated about Rs 15 crores. Similarly Guwahati
and other parts of Assam were hit by thunder storm accompanied by heavy
shower. A number of people lost their lives and thousands of people lost their
houses. There is no electricity and water supply. People need immediate relief in
the affected areas in all over Assam.

I urge upon the Government to take immediate action in the matter by
providing adequate funds to the State for relief and rehabilitation of the affected
people of Barak Valley and whole of Assam.
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(vii) Need to revamp the power system in Faizabad Parliamentary
constituency, Uttar Pradesh under Accelerated Power Development Reforms
Programme
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(viii) Need to set up CGHS dispensaries in Madhav Puram and Shatabdi
Nagar in Meerut Parliamentary Constituency, Uttar Pradesh
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(ix) Need to ensure safety and security of workers living in ‘Shramik Basti’ in
Naini Parliamentary Constituency, Allahabad
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(x) Need to undertake flood control measures to prevent annual floods in
Uttar Pradesh
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(xi) Need to re-open Sugar Mill at Hathua, district Gopalganj, Bihar
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(xii)Need to develop Colachel port in Kanyakumari, Tamil Nadu, as a major
container port

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): Colachel is a minor port
used mostly by fishing boats/vessels strategically located at the Southern tip of India in
Kanyakumari District of Tamil Nadu,

As per the feasibility study, conducted by the State Government through
different agencies, the economic potential for development of Colachel Port is very
high. But due to insufficient funds, the State Government requested the Central
Government to carry out the project of making this as a major container port. But the
project is still pending with the Central Government.

By establishing a major container port there, much of the cargo that is trans-
shipped ( out of Colombo, Singapore and Dubai can be re-directed to Colachel, as
such it would bring additional revenue to the State.

Moreover, it would create more employment opportunities for the people, both
skilled and unskilled labour as well as help the region to develop economically.

On the basis of the above facts and for the greater interest of the people of
Tamil Nadu as well as for our country, I would like to urge upon the Government

to make Colachel a major container port.
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(xiii) Need to allocate power to Orissa from Central Pool

SHRI B. MAHTAB (CUTTACK): In the year 2001 on persuasion of Ministry of
Power, the State of Orissa surrendered 700 MW from its share allocation of the
Central Sector generating stations with the understanding that it will be restored as
and when the State would need it. Out of the surrendered share allocation of 700
MW only 200 MW has been restored in the meantime leaving a balance of 500
MW of restoration.

At present Orissa is facing a serious critical power deficit situation due to
abnormal monsoon resulting in low reservoir level in hydro power stations.
Besides, the thermal power stations are not able to deliver their full potential due
to various factors viz., non-availability of coal, outages in NTPC, Talcher Unit and
IB thermal Stations. The deficit of power in the State has gone to the extent of 500
MW on an average and 800 MW during peak hour. The situation has become so
grim that Orissa Electricity Regulatory Commission has issued a protocol for
power regulation during the load shedding of 4 hours.

Now, at this critical juncture, support from Central Government is
essentially required to mitigate the power crisis of the State. I, therefore, urge upon
the Government to allocate 300 MW power out of the unallocated share of the

Central Sector generating stations in the eastern region.
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(xiv) Need to take stringent action against persons indulging in the sale of
expired drugs and putting the lives of patients at risk in Tamil Nadu

SHRI C. RAJENDRAN (CHENNAI SOUTH): I would like to bring to the notice
of the Government the activities of unscrupulous elements operating in Tamil
Nadu who collect expired drugs from the garbage dumping yard and divert them
back to market for sale. Consumption of expired drugs is dangerous. The
unscrupulous anti social elements are playing with the lives of the public. The
modus operandi of these anti-social elements is to collect expired drugs and erase
the manufacturing and expiry dates with chemicals, print them afresh and route
them to the market for resale. This huge racket involves crores of rupees putting
the lives of the people to untold misery. It is surprising since the medical shops are
supposed to return such drugs to the manufacturers for disposal or destruction.
Hence, I request the Government to take stringent action against the
culprits and if the medical shops are found to flout the rules, their licences should

be cancelled.
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(xv) Need to enhance the Minimum Support Price of Jute to Rs. 3000 per
quintal and introduce new technology in the jute industry

SHRI NRIPENDRA NATH ROY (COOCH BEHAR): The Minimum Support
Price (MSP) for the year 2009-2010 for Jute crop is Rs. 1400/- per quintal. But in
ground reality the farmers of Cooch Behar & neighboring districts have spent at
least Rs. 1875/- per quintal for farming. Due to which the farmers are under heavy
debt. Further, no modern technology has been introduced in this industry for the
last 50 years. The jute crop is the main cash crop of West Bengal. I, therefore,
request Hon’ble Minister to fix the MSP for jute for the year 2010-2011 at Rs.
3000/- per quintal so that the farmers of West Bengal, Assam, Tripura & Bihar can
earn something from jute farming. I also request the Hon’ble Minister to introduce

new technology in this industry at the earliest.
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agd A Rear a1l 3@ dearery St ff g9 Al & 77 €1 dfdh Wiex 7eledl 7 el Bl
HeAl &I a1 B 21 § ot Arar g {6 9gd qe €, N W 989 B B U e iR 9w a9
21 S &l Bl 989 & SR o1 A1y | sy H e w6 argea smerd S 39 9
DI AN | Y I, TR 3R T & g ATl
AN goraw g area (AAgR):  Surede weley, A e gt ok WbR | BE four § 6
Sl PO AT &, SU WA fbar O SR derarear St 3R qged A off & = b arest
qIATARYT | Hel & 9 S-S & & §, olfchd 39 Wad # Usel W VAl €eA¢ 980 IR g8
g AR W W g8 ol 987 ¥ Wl 39 WA § offh a1l B! Hew@yyl vy g1 e
& IR H IS W 989 BN ARyl g9 Iremal iR ft #3 e € R W 989 g =iy,
AfhT THA HH 2| A IR 31U AW A e & 94l AR I oY © & 7 wifiqas
Wb F F& T IR 519 89 S Al 3fd Al dxad o |
SHRI GURUDAS DASGUPTA (GHATAL): Sir, I also join my senior colleagues

in saying that this Parliament represents the broad spectrum of the public opinion.
There is bound to be serious difference of opinion; there is bound to be serious
difference with regard to attitude towards problem that the nation is facing. In
such a situation, we believe we should tolerate each other; we should respect each
other; and we should maintain highest standard of dignity in the House.

Considering the observation that has been made by the hon. Speaker, I think,
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Comrade Basu Deb Acharia should find it reasonable to put an end to the matter
once and for all.E

DR. M. THAMBIDURAI (KARUR): Mr. Deputy-Speaker, Sir, yesterday this
unpleasant incident took place. Whatever happened has happened. Due to the
importance of the proceedings of the House, I would request Shri Basu Deb
Acharia ji to accept the suggestion made by the Speaker of the House. The
Speaker of the House has already observed that let it be closed, and I would

request him to cooperate with us in conducting further proceedings of the House.

St e TS (WRO): IS FRIGH, W HI ATGH B, GAT SN B W ATGH B, <rar B o
AT 2, § 7 M 901 § SN a1 §g, SUD! QISR Bl MaIHhdl T8l ¢ 87 agad Sl B
3MER H &, WTIR a1 & 89 ANl & S BefaR geT 81T &, 98 Al & Raarar gl S off
qd gs, S ISl Bl g@l 1 B, A qal A I ® [P g A% B < AR A Bl ALl
TH R <
#ft e R dem (BRR): wEIey, Fd ¥ S IR weT § 1 B (399
JUTLAE HEISH : 37T qHg DY allorg |
e R =g @ wag & R e gl

# qgTS < =TEd g 6 S URATd R TR0 B, SS9 SWR ayjad JrErd S | A for
1 4 eI g b g8 Wue iR o¥ & 30 H 21 $9e fofg # ST {urg ol gl
ST, W g smmren (TeR Wifgd): #eied, WX WO 7 S 9 dEl g H SdT qALd
CEGIR
$it AT ARYER W@ (W) A8IGY, Sl 9ed H Sl gl g8 §, 98 T8l g arey o S
Al BT, 3@ 3Tl & a7 AT § TWpR ATed 7 ST dlell 8, S 91 g3 SHDI A% B Y,
gged St O geR 9 crew AW a1 € Je9 AR il € S veR 9% e 9 s«
A B FATST BB FeT DI M T B T BIBTIRS BN BTH! Higfded Aol 3R
Heefded SOl AT &, IS oI 39 399 &1 T&l Fellol HeT ATfey |

SHRI ARJUN CHARAN SETHI (BHADRAK): Mr. Deputy-Speaker, Madam

Speaker has already observed in the morning that we are all here to observe the
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precedents, the traditions of the House and also the dignity of the House. She has
appealed to all of us that we should restrain ourselves while speaking and also
while pointing out anything which is not nice and which will go against the dignity
and decorum of the House.

So, I also, on behalf of my Party, Biju Janata Dal, would request Shri Basu
Deb Acharia ji to accept the observation of Madam Speaker, and we should act in
a manner which will not only enhance the decorum of the House but we should
also follow the precedents as well as the traditions of the House.

With these words, I would like to appeal to my hon. friend, Shri Basu Deb
Acharia to accept whatever Madam Speaker has observed in the morning.

DR. N. SIVAPRASAD (CHITTOOR): Sir, please allow me to speak. ...
(Interruptions)

JUTES HEISH : MY 97 WsV| U fSde &1 fawy w18} == =nfeul

MR. DEPUTY-SPEAKER: Your leader has also already spoken.

DR. N. SIVAPRASAD : Sir, I am a new comer to this House. Please allow me to
speak... (Interruptions)

MR. DEPUTY-SPEAKER: Please sit down. Now, Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy-Speaker, Sir, I am
grateful to the hon. Speaker for the observation she has made today morning by
disapproving the behaviour of the Member and also observed that the behaviour
was unbecoming of a Member of the House.

In deference to the wishes expressed here by the leaders of various political
parties, this chapter may be closed now, and normal functioning of the House can
now be started.E
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, I may be given a
chance to speak.

MR. DEPUTY-SPEAKER: The matter is over now. He has already said it.

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DINESH TRIVEDI): Sir, he has a right to speak.
SHRI SUDIP BANDYOPADHYAY : I have a right to speak... (Interruptions)
SHRI DINESH TRIVEDI: He has a right to speak, because he is saying
‘misbehaviour of the Member.” The Member has not misbehaved... (Interruptions)
SHRI BASU DEB ACHARIA : I referred to the observations of the Speaker. It is
not my observation... (Interruptions) It is not my comment... (Interruptions)
SHRI DINESH TRIVEDI: On the contrary, they misbehaved... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ..."

SHRI SUDIP BANDYOPADHYAY : What I said in the morning was that ‘if any
of my comments are found to be unparliamentary in the proceedings, I am
prepared to apologize to this House.’
SHRI BASU DEB ACHARIA : It is the ruling of the Speaker... (Interruptions)
MR. DEPUTY-SPEAKER: The Speaker has already ruled.
SHRI DINESH TRIVEDI: Why are they interrupting?... (Interruptions)
SHRI SUDIP BANDYOPADHYAY : Sir, I fully accept the ruling of the Speaker,
which she deliberated from the Chair. But nobody should try to score over it. |
know the etiquette of parliamentary democratic system. I know how to behave on
the floor of the House. I should not learn it from the CPI(M) political party as to
how to behave on the floor of the House... (Interruptions)

I accept the ruling of the hon. Speaker.
SHRI BASU DEB ACHARIA : Why is he making such observations? It should
not go on record... (Interruptions)

MR. DEPUTY-SPEAKER: Please cooperate.

* Not recorded.
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14.13 hrs.
DISCUSSION UNDER RULE 193

Need to lay down specific parameters for conducting the Census, 2011

MR DEPUTY-SPEAKER: The House shall now take up Discussion under Rule
193. Shri Ananth Kumar.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Thank you very much, Sir,
for giving me the opportunity to initiate the debate on Census, 2011. I am also
very pleased that our hon. Home Minister, Shri P. Chidambaramji is present in the
House, who is the architect of the National Population Register.

Sir, Census is a huge exercise. This exercise is being undertaken from the
last 140 years. India is a Subcontinent with so many States, Union Territories,
languages; and it is a Herculean task. This time the Census operations are being
conducted by 25 lakh personnel. But there are many issues that the Government
has to answer.

It was from the ramparts of the Red Fort, that the then Prime Minister Shri
Atal Bihari Vajpayeeji in 2001 said: “There is a need for Multipurpose National
Identity Card.” He also said: “This is to stem the illegal migration.” After that,
within next two years, under the stewardship of the then Deputy Prime Minister
and the Home Minister, Shri Advaniji, the Home Ministry and the Registrar
General of India took up the pilot MNIC project. They selected 12 States, one
Union Territory having 2,175 villages and 19 towns; and implemented this pilot
project.E

They also moved forward to have a National Register of Citizenship,
according to the Citizenship Act and according to the rules framed in 2003. They
went ahead for issuing national identity number, and the entire project was
completed in 2008. I want to draw the attention of the hon. Home Minister that

after 2008, since this pilot project was completed, till today the report has not been
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published. The experiences have not been shared. The country has not been taken
into confidence. Why it has been shelved?

Later, suddenly, in 2010 they started the National Population Register. I do
not know from where they have got the legal sanctity for this National Population
Register. Regarding this National Population Register, just after the Mumbai
episode, terror attack, the project was conducted in the villages of the coastal areas.
After conducting the pilot project in the coastal areas for the National Population
Register (NPR), they had a protocol for conducting it in four different stages—one
is in the villages; second, within one lakh population urban areas; third, 1-5 lakh
population urban areas; and fourth, in 50 metropolitan areas where more than 10
lakh population is there.

I want to ask this question to the hon. Home Minister. Though it was started
just after 26/11 Mumbai terror attack and only coastal area villages have been
covered, why the second stage, third stage and the fourth stage have been shelved?
Why there is no report of the pilot project of NPR which also covers 13 States? It
also covers more than 2,500 villages.

Regarding the National Register of Citizenship, there is no report.
Regarding the pilot project on NPR, there is no report. Now, suddenly, the Home
Ministry and the RGI have taken up Census with NPR together. What is
happening now in 2010 is actually not Census. This is house listing process. There
are two stages to the Census. One is, first they do the house listing. Then in 2011,
from 28" February, they conduct the Census. But somehow they have included
this National Population Register exercise with the house listing process.

I want to bring this to the attention of this august House. Shri J.K. Bhatia,
former RGI and Census Commissioner of India observed that “NPR was a good
concept, which one should advocate and practise.” He, however, stated that the
timing of NPR with Census could ruin both the operations. When you are
conducting Census and NPR together, both are ruined. What is Census? Census is

the demographic profile of the country, demographic statistics of the country. The
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Citizenship Register and Multi-Identity Card of Citizenship is an empowerment of
the citizens. NPR, that is, National Population Register is only a profile of the
population. It is not the profile of the citizens. Therefore, these three are three
different things.E

There is a very important context. I want to quote from the Press
Conference of hon. Home Minister Chidambaram-ji on March 4, 2010. He said:
“There is a danger mostly in Indo-Bangla border. People cross over and get
enumerated in NPR.” He also said: “Obviously any inflated enumeration will take
place only in land border. We are talking about Indo-Myanmar border and Indo-
Bangladesh border.” Later he went on to say: “Indo-Nepal border is also a porous
border. Yes, there is some danger there too. We have to be cautious there too.” But,
while saying all these things, he gave a clean chit by saying: “There is not a great
danger along the border with Pakistan.”

I want to ask a straight question to the hon. Home Minister as to how come
he came to this conclusion that there is no danger vis-a-vis Pakistan border.
Danger is in Myanmar border; danger is in Bangladesh border; danger is in Nepal
border; they are all porous; there is a huge infiltration, illegal immigration. But
Indo-Pakistan border is safe — certificate given! He also knows the NPR is a step,
is the exercise for the legitimization of the citizenship rights.

I want to make the context more clear. There are two books — one written
by Zulfikar Ali Bhutto, former Prime Minister of India...... (Interruptions) Sorry,
former Prime Minister of Pakistan. I beg a pardon. It was a slip of tongue. And
Shri Sheikh Mujibur Rahman was the former Prime Minister of Bangladesh.
Zulfikar Ali Bhutto in his book Myths of Independence wrote:

“It would be wrong that Kashmir is the only dispute that divides
India and Pakistan, though, undoubtedly the most significant, one at
least is nearly as important as the Kashmir dispute, that of Assam
and some districts of India’s accession to East Pakistan. To these,
Pakistan has very good claims.”
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Shri Sheikh Mujibur Rahmabh in his book Eastern Pakistan, Its Population
and Economics observed:

“Because Eastern Pakistan must have sufficient land for its
expansion and because Assam has abundant forest and mineral
resources, coal, petroleum, etc., Eastern Pakistan must include
Assam to be financially and economically strong.”

These are the visions of the erstwhile leaders of West and Eastern Pakistan.
That being the case, there has been continuous infiltration and that infiltration has
touched three crore people. Three crore Bangladeshis have entered India and they
are full of Bengal, they are full of Assam, they are full of Bihar. Not only that, the
Home Minister will also testify that there are instances and statistics with him to
show that they have gone down south to the extent of Bangalore and Chennai. In
the city of Delhi, it is said that more than 19 lakh Bangladeshis are there. Mumbai
is a huge place, huge metropolitan where lakhs and lakhs of Bangladeshis are
unfortunately residing.E

What has happened to Assam? I was going through some statistics. Let us
compare the voters of 2004 and the voters of 2005 in 24 districts. I do not want to
go into the details. Take the number of voters in the districts of Kamrup, Nagam,
Sonitpura, Lalibari, Dubri, Cachar, Dibrugarh, Barpeta, Darang to North Cachar.
There is a 14.51 per cent increase in the number of voters in one year. If the total
number of voters in these 24 Assembly segments is 1.49 crore, now it has become
1.71 crore; that is an increase of 14.51 lakh. We need to consider this. This is a
very serious problem. The problem is so serious that there is a view, though the
picture is very harsh, very dangerous, I want to draw the attention of our learned
Home Minister to one point. If you cross the North Korean border illegally, you
get 12 years of hard labour. If you cross the Iranian border illegally, you are
detained indefinitely. If you cross the Afghan border illegally, you get shot. If you
cross the Saudi Arabian border illegally, you will be jailed. If you cross the

Chinese border illegally, you may never be heard again. If you cross the
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Venezuelan border illegally, you will be branded a spy and your fate will be sealed.
If you cross the Cuban border illegally, you will be thrown into political prison to
rot. If you enter Britain illegally, you will be arrested, prosecuted and sent to
prison and deported.

But, hon. Home Minister, if you illegally cross the Indian border,
unfortunately, you get ration card, voter identification, passport, Haz subsidy,
driver’s licence, identity card, job reservation, special privileges, credit cards,
subsidised rent, loan to buy a house, free education and one day he may get
elected for Lok Sabha and sit next to you as a Minister of this UPA
Government. ... (Interruptions) This is the situation. ... (Interruptions)

SHRI N.S.V. CHITTHAN (DINDIGUL): Sir, what is this? It is not correct. ...
(Interruptions)
MR. DEPUTY-SPEAKER : Please take your seat. Please maintain silence. Let
him complete. When you get a chance to speak, you may speak.

... (Interruptions)
SHRI ANANTH KUMAR: Sir, the hon. Home Minister can respond. But this is
the situation. ... (Interruptions) No, it will be in this term only. ... (Interruptions)
THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, |
thought he started the debate well. I am very carefully listening to him. This kind
of rhetoric does not take us anywhere. Please remember that all this did not
happen only until 1998 and again resumed after 2004. If what you say is true, are
you saying that between 1998 and 2004 not one person infiltrated into India, not
one person got a ration card? This rhetoric does not take you anywhere. ...
(Interruptions)
SHRI ANANTH KUMAR : Sir, I want to remind the hon. Home Minister one
thing. I agree that it has been a continuous process. The infiltration has been a
continuous process. ... (Interruptions)

SHRI P. CHIDAMBARAM : We need suggestions from you.
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SHRI ANANTH KUMAR : But, to stem the rot, to stem the infiltration and illegal
immigration, Shri Atal BihariVajpayeeji, when he was the Prime Minister of India,
said — we want a national register of citizenship, not a national register of
population. Anybody, everybody residing in India can be enlisted, may be a
foreigner, who is residing only for a short period of twelve months in the villages
of Assam, in the villages of Bengal and in the villages of Bihar and in any part of
the country. ... (Interruptions)
MR. DEPUTY-SPEAKER : Please do not disturb the hon. Member.
SHRI ANANTH KUMAR : They become part of the national population register.
Their citizenship is not verified. But, whereas, Atal Bihari Vajpayeeji and NDA
Government said — only citizens of this country will reside; if at all others will
come to this country, they come through due immigration process with passport
and visa. Without visa and passport, no foreigner can enter India and stay in India.
But, whereas, you are agreeing to a proposition; you are conducting an exercise
wherein, through the national population register, that anybody who can register
himself into that register can get the citizen rights; get into the voters’ list, get into
the ration card and contest elections also. ... (Interruptions)E
MR. DEPUTY-SPEAKER: Please sit down. Do not disturb him.

... (Interruptions)
SHRI ANANTH KUMAR : Sir, I want to draw the attention of the entire House to
a very famous case law — Sarbananda Sonowal versus Union of India. Hon.
Supreme Court discussed its thoughts regarding growing threat in the landmark
judgement of this case. I want to draw the attention of this august House to what
the hon. Supreme Court said. The Apex Court held:

“The report of the Governor, the affidavits and other material on
record show that millions of Bangladeshi nationals have illegally
crossed the international border ...... ”?

2N e TG (AR YT AEIed, H FaeT & Y WR TSI g3l g
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IUTEAY WG : AU IT dlel QY, I8 TS PR I8 ol O IHI FHI IR, TG 37T
qiferam|

.. (eraE)
S AT TN ¢ W AT BT U TS © [ A AU UE] B Yoisl W Fg@l bR
2. (eraem)

st e vt (fafdem): @ suet ordl & goier W FEl .. (9eT)

a )

N A TG : AS 3P AT T fF G TOA @ @G B, 98 SHhAs FANS e A

ST ol Uscs TRTH TS Uses ¢Ised & ROIGeH W SFIUET & @ gl I8 ey,
qifepea & forT srerm ¥ ergd FuifRa Hivw| sRoa= 9 8 & 2

JUTES HEISH :© 379 3T §3 Sy |

2 oA PAR : SURAE I, H TS YoiSl B R ¥ q DR @ gl Al Sl BT [@ER B
ST T el BReb I8l fASErn g1 g9 A gud © b Afe dreg St Bt Iel A Al ged @
SRR @1 98 Pl SRA? § dear g 6 7 g Uss 9l & ar A, R & arR # o diem
arel 81 lf I8 Ueh I e & .. (aer)

SUTEAE HEISd : g ReprS H gl SR

.. (Tagr)  **

MR. DEPUTY-SPEAKER: Please address the Chair.

... (Interruptions)

" Not recorded as ordered by the Chair.
** Not recorded.
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SHRI ANANTH KUMAR : Sir, in this case, the Apex Court held and I quote:

“The report of the Governor, the affidavits and other material on
record show that millions of Bangladeshi nationals have illegally
crossed the international border and have occupied vast tracts of land
like "Char land" barren or cultivable land, forest area and have taken
possession of the same in the State of Assam. Their willingness to
work at low wages has deprived Indian citizens and specially people
in Assam of employment opportunities. This, as stated in the
Governor's report, has led to insurgency in Assam. Insurgency is
undoubtedly a serious form of internal disturbance which causes
grave threat to the life of people, creates panic situation and also
hampers the growth and economic prosperity of the State of Assam
though it possesses vast natural resources.

This being the situation there can be no manner of doubt that the
State of Assam 1s facing "external aggression and internal
disturbance" on account of large scale illegal migration of
Bangladeshi nationals.”

Sir, I want to drawn the attention of the hon. Home Minister to this. It is a matter
of external aggression as well as internal disturbance.E

Sir, the question then is this. What is the thing that we are going to use to
set right the whole thing? What are the correctives? The census is only
demographic profiling, but what we wanted and what we professed during our
period under the NDA was this. We said that we require a National Register of
Citizens and we do not require a National Register of Population.
(Interruptions) We require a multi-purpose identity card of citizens and not unique
identity card for the people who reside only for 12 months and who are enlisted
and enumerated only in the population register. ... (Interruptions)

Sir, I now want to come to the form that they are giving to the enumerators
to fill this National Population Register (NPR). In that form, they have had one
column, which says ‘nationality as declared’. The basic question is ‘nationality as
declared’ or ‘as determined’. Nationality cannot be ‘as declared’. There is a huge

danger of saying ‘nationality as declared’. It means that anybody coming into the
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country and residing in the country -- be it Bangladeshi, Pakistani, Nepalese, any
person and any terrorist for that matter -- can declare themselves or come and
register themselves through the enumerator that they are part of the NPR, and they
will also get unique identity number and unique identity card. How are you going
to check it?

The procedure laid down by the NPR protocol is this. When I read the
guidelines to the enumerator, it is written that you do not ask questions to the
person who gives the nationality. You just ask him what is your nationality, and
you do not argue with him and you do not cross-question him. Whatever he says,
you just enlist it and enumerate it. This is the guideline. Where is the verification?
The method of verification is so funny. Once the NPR is prepared for a village,
then it will be pasted in the Gram Thana ... (Interruptions) This 1s a very
important aspect. It will be pasted in the public place of that village and if
somebody has an objection, then he can file an objection. Who will file the
objection when out of 500 families or 1,000 population of an Assamese village,
which is fully infested by Bangladeshis, 100 per cent people who are residing
there are Bangladeshis? Who will go and file an objection where 60 per cent are
Bangladeshis or 60 per cent are coming from across the border? ... (Interruptions)
MR. DEPUTY-SPEAKER: Please wind-up your speech.

... (Interruptions)
SHRI ANANTH KUMAR : I will take some more time. ... (Interruptions)
MR. DEPUTY-SPEAKER: You have got one more speaker to speak from your
Party.

(Interruptions)
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N e TIE (WRO): A8, P Yol 2. (FaUH)

I HEed ¢ ug Repis § & S| 39 o WL |

M AT AR ¢ Al Sl T ... * B YOSl el B, I& R WRA B Toisl & I8 Ieardl
qoiSl Bl ... (@) <le], N, 3T .. .YSiST &1 <] Sfl, Usel MU I8 O DA b 3T AR
D WY T, AT b WY 3T URA D A ¢ AT GG & @i 87 89 A1 AR
Fedl fh &1 IR STar it arel... (J@gM). UA.ELY. $ad TG & A §, e &
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... (Interruptions)
MR. DEPUTY-SPEAKER: Please address the Chair.
N v AR (AN fdon): B qiaey & W T8 € ' gudfodl @ ey 8 2 e
SooiiTel ST & 1 <&l 2 89 dlc 9 Uifoecdd & a1 8 8, &9 fofafa uiffer &
T T Bl (FagrE)  ** gH AR TE 8. (aEE) 39 9% D ... k% PRI Bl
** g dre §9 @ difafea @R 2 £l (@)
MR. DEPUTY-SPEAKER: Please do not use that word.

... (Interruptions)
MR. DEPUTY-SPEAKER: Please address the Chair. Do not listen to them.

... (Interruptions)
SHRI ANANTH KUMAR : I am addressing you, hon. Deputy-Speaker, Sir. This
country has to decide that we are against terrorism, we are against anti-India
terrorist activities, we are against infiltration into India, we are against any war,
and we are against any silent invasion of India.

I am really feeling sad today. This House should not get divided because of
people like Shri Lalu Prasad Yadav. This House should be unanimous. This House
should say that we are with India, we are with Hindustan, we are against internal
or external aggression against India, we are against silent invasion of India and

that we are against the infiltrators. They should not be able to ... (Interruptions)

* Not recorded.
** Not recorded as ordered by the Chair.
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MR. DEPUTY-SPEAKER: Please conclude.

... (Interruptions)
# e TS : HEIeY, I FT I IR @ ... (FIUH) I B affhde dNN| AE 9 9 ®
&7 ... (cgem)
2 I PAR : BH Sl B8 W ©, 8b W BB @ &, IMUBR A DE & & Y AT IR B
7. (eraym)
IUTAE ARG : B I, AT AN 98 AT | HUAT 96 S8 |

... (Fagm)

2 T PAR ¢ BH OR dleldl, B URA B U& H dlell, 89 @& & vl H dlelil, 89
HRA D! Gl © et | qreid ... (Fagm)
SUTEAeT HEISE : offel Sff, 37T R 3 § S5 Ss|
.. (o)
MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions) ..."
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.. (orTE)
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.. (o)
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... (cgagm)
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... (cgagm)

* Not recorded.
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3.30 p.m.

14.44 hrs

The Lok Sabha then adjourned till thirty minutes past
Fifteen of the Clock.E
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15.30 hrs.
The Lok Sabha re-assembled at Thirty Minutes past Fifteen of the Clock
(Dr. M. Thambidurai in the Chair)

... (cTaeT)

DISCUSSION UNDER RULE 193
Need to lay down specific parameters for conducting the Census, 2011 —
Contd.

MR. CHAIRMAN: Please take your seat. Please wait.

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ..."
MR. CHAIRMAN: First, you please take your seat.

... (Interruptions)
MR. CHAIRMAN: I have called Shri Ananth Kumar.

... (Interruptions)
# A FAR @ FUURT Sfl, A Fed Bl TRAT DI FRM arell B1g ard 78 el ... (9dm)
A ... 3R ... 39 QT WG] B SWATA (BT 8, fh SADT TRYUET T oAT| ST d3eAraf3ry
B AT T @ ©, Sl Uhe R TfhET & ddanadl b1 AT § 2 &, S 9Ra fa-iferi
FT AT IRWE, T ... TR .. I ...(F@am) § a1 & Hen area § fF 59 w7 7 78 W
T B AT 6 RN A ARG D WA 6, g & A 6, WD AT LA WD ... &
A g, TE W U8 I BT AIRY| B Wi & AT T A1 FARY & 9§, I8 ff 799
ERCIE N CERIS)
MR. CHAIRMAN: First, let him speak. Then I will call you.

... (Interruptions)
MR. CHAIRMAN: I have called Shri Sharad Yadav to speak.
... (Interruptions)

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, please take your seat.

* Not recorded.
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... (Interruptions)

2 YRS AGd (AAYRT): AFE SN, IS WSH B9 ANl A BRE A B Y& W g {haAT oAl
9 e & 989 © B 8, 9 I golll H By W B, AT GEAT S § Fal B A
N v Aeqd 5 6 . o= &1 sHd . (adH) S8 fog ARfE gers o J& gl A
M IE AT dwm B AT 3= ... BET ® A1 g b A< TG AT SHBT AT Bl
=Y | Al &l Bel & a1 39 Rebrs § <@ ooy | afe ag Reprs # =18l ® @ bR a1 37erT 2

Afhs 98 @Ml 7 JATl .. (@) $AY $HHI T A8 © ... (@) g I a1

TEl 6 ST TR W bl AT 8, Wifh geh! aaet T ARy .. (eaer)

At gomm R area (AAgR): & diom ARY| aufa S, 89 T8 B8 9ad § fh eriar
H o forar T g1 89 favary @1 ) & Afb ¥ 9ed 991 B, WA & 9y fod W gy
W, e O & 1T wal, o9 S/ A& SAdbl-Trat B F MY o R ad W § 989 & <&
g SIVAT R R 1 % & ey, e AR fgwm & an A, (JagM) T J1aT
YR WAN Al 89§, SMUP! @9l Pl Al Tl dol, T I b ol sAfeg Wiy 9q
... (@)

MR. CHAIRMAN: Please listen. Then you can react.

... (Interruptions)

At e R area @ safay § wea1 @l g 6 S der W7 8, ol St 7 de, # W

FT el § | A AT qa A TR H AMH KT FHal, DY Hel, oAb AT AG
T ... AT AR FRSD e SN DI OB Hell DIy Po Pedl B ... (M) 3R I IR
2 iR AP FET 2| 3R §9 W 989 81 oY a1 Wad H Y J96E & A 6 S &R g,
T 1942 H o1 fHAT 8, Pa-da AT BT Wﬁmwwélg

SIS B TS BT I e w1 v 2|
MR. CHAIRMAN : Please take your seat. Please listen to what he says.
SHRI GURUDAS DASGUPTA (GHATAL): Sir, I am deeply pained by the use

of a word which should not have been used. We are discussing census. While
discussing census, let us keep within the parameters. No question comes who is
with Pakistan; no question comes who is with the anti-nationals. This is outside

the orbit of the discussion. Somehow, these words have been dragged in in order


bhist
d by z1 
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to malign somebody in the House. This is unacceptable. I am requesting my friend
Shri Ananth Kumar to kindly withdraw these words and keep the dignity of the
House.... (Interruptions)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, in my
deliberation yesterday, I did not utter any single word which was supposed to be
expunged.... (Interruptions)

In the morning, Dr. Murli Manohar Joshi, in his deliberation said that such
things have never happened and such an insult to the House has never happened in
this House. What happened today? Shri Lalu ji is a senior Member. The way he
was targeted, the way he has been painted as an ..., is totally to be expunged. We
also feel that if these are included, if these are there in the proceedings, if these are
established in the proceedings, only then he should apologise for this....
(Interruptions) There is a difference. I challenge that if there is any version in my
speech which is objectionable, I will also apologise but there was not a single
word. But here it has been admitted.

SHRI LALU PRASAD : Everybody has heard it.... (Interruptions)
SHRI SUDIP BANDYOPADHYAY: Yes, everybody has heard it. So, there
cannot be any alternative but he has to apologise for that. I would better request
the hon. Speaker Shrimati Meira Kumar to make her observation tomorrow when
the Session will start as she gave her ruling today.
MR. CHAIRMAN: That is good. Already, what he has said is there.

... (Interruptions)
MR. CHAIRMAN: Shri Ananth Kumar, you can proceed.

... (Interruptions)
MR. CHAIRMAN: We can go through the proceedings and see that. Already, hon.
Members have said about it. Good suggestions have been made.

... (Interruptions)
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SHRI RAJ BABBAR (FIROZABAD): It is not that I am reacting to the word ...
that he used. It is people like him who think like this. We are not going to tolerate
this.... (Interruptions)
MR. CHAIRMAN: Please take your seat. Please try to conclude. Do not
precipitate the matter. Already, the hon. Members have expressed their views.
N IS TE@R : IT AT ... (@) A DI AT IRAT 5., (@)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ..."
MR. CHAIRMAN: Shri Ananth Kumar, you can proceed. Please take your seat.

... (Interruptions)
MR. CHAIRMAN: What he said will not go on record. I am not permitting it.
Nothing will go on record. Let Shri Ananth Kumar proceed.

(Interruptions) ... *
MR. CHAIRMAN: Hon. Members, please take your seat.E

... (Interruptions)
MR. CHAIRMAN : Please take your seat.

... (Interruptions)
MR. CHAIRMAN : Hon. Members, please take your seats.

... (Interruptions)
MR. CHAIRMAN : Nothing will go on record.

(Interruptions) ... *
S 3FA FAR ¢ [T ST, AH! AR BT Pls 5, & el §l ... (FIEF) Fed B Fqial Pl
DI B &A1 a8l (b g, IS foeam 8, @1 A AiRAal o SABICIDH! B B &9 B Dl
DI Bl 5l ... (FTEM)

JAART HEIGd, ... AT ... T IEUINGAMCE e 8l & ... (Fag™) 89 g ge

g ot 9 $o dra T8 aEd 8 ... (J9r)

* Not recorded.
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MR. CHAIRMAN : I have already said that records will be verified. If there are
any words which are affecting the feelings of other Members, it will be looked
into.

... (Interruptions)
S 3FA PAR ¢ WU SN, A1 A8 Pel b &1 ATl UG SN, ... B Gorel 81 &, I8 W
fEgea @1, IR WRA BT Uoiel 21 ol Sft, U8el MW I8 I9 HRY & M7 wRd & A1 2,
AR B WA T AT NHE B WA 8?7 . (F@HH) g g™ & WA 2l g I8
DEl ... (AHUM) SEH IAURT FT 8, $/H el a1 87 ... (Fagm)
& e ¢ 5 7 99 Rgwe & 9 2 . (@r@Em)
MR. CHAIRMAN : The House stands adjourned to meet again after one hour.

15.44 hrs

The Lok Sabha then adjourned till forty-four minutes
past Sixteen of the Clock. E



senapati
(Fd. by b2)
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16.44 hrs.
The Lok Sabha re-assembled at Forty Four Minutes past Sixteen of the Clock
(Shrimati Sumitra Mahajan in the Chair)

.. ()

DISCUSSION UNDER RULE 193
Need to lay down specific parameters for conducting the Census, 2011 —
Contd.

S, Tgde yae Rig (demmett): QuIIlr HeGn, A16! HR BT R gAT? ... ([aeT)
qumafa wEiean @ A sd PRI

()
QUTAr FEIGAT : 37T (U SHIE WR dfo]

.. (ere)
SHRI ANANTH KUMAR : I would like to bring one thing to the kind notice of
the hon. Home Minister — they have circulated one NPR schedule; in that NPR
schedule, it is very clearly said that it has declined. My only submission is this. ...

(Interruptions)

[T wRSAT : 31T (T S8 W S8V

. ()
[UTAfdl HEISAT : 89 98 SWHR 916 918 § i | A9 3 SE W 4fey|
. ()
[UTAfd HEIEAT © B DY |
. ()
QU 7R1edT 1 TR <@ & d18 & DI fodoT o B
. ()

[T WRSAT : Y T S8 W dfSul
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. ()
QAR ARG © A HAR Sil, AT AT JIAT

... (cgaur)
SHRI ANANTH KUMAR : I have not yielded. # dies 7€1 &< &1 g1 ... (=I@um)
[UTITT HEEAT : Wil 319 98 8V

.. (qEr)
QU JEIEAT ¢ &R Big el drerl

.. (Er)
| ARG : B Rars # & g

(Interruptions) ... ~

M I AR ¢ A Ales T B @M g... (Faum)
QTR FEIGAT : R Dlg IoDHR gl Al

.. ()

JUY WEIST : 3T 93 W8V 39 IR A 89 URIfST <@+ & 915 ol <)

... (Fagm)

MADAM CHAIRMAN: Nothing will go on record.
(Interruptions) ... *
MADAM CHAIRMAN: The House stands adjourned to meet tomorrow at 1100
a.m.
16.46 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEhursday, May 6, 2010/Vaisakha 16, 1932 (Saka).

* Not recorded.
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